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ORDER

I1A/4496/2020:-

After some arguments, Ld. Counsel for the petitioner seeks permission to withdraw the

application.

Heard, the prayer is allowed. Accordingly, the present application i.e. 1A/4496/2020

stands dismissed as withdrawn.

14/5741/2020:-

Heard the Ld. Counsel for the petitioner. In course of arguments, we notice that the

petitioner has prayed for direction to Registrar of the Companies, NCT of Delhi and Haryana but

the petitioner has not made them as a party in this proceeding, therefore, the petitioner is well
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advised to mage- Registrar of Companies, NCT of Delhi and Haryana as a party by filing an

amended memo of parties within two days from today. List on 11.03.2021.

1A4/5485/2020:-

By filing this application, the applicant/RP has prayed for extension of 90 days and also
prayed for exclusion of 14 days on the ground of lockdown imposed by the Central Government
as well as State Government concerned between 23.03.2020 to 30.06.2620.

Heard the Ld. Counsel for the RP and perused the averments made in the application as
well as the Resolution passed by the CoC which is at page 8 of the paper book.

Ld. Counsel for the RP submitted that in this matter, the CIRP was initiated on
16.06.2020 and till 30.06.2020, there was lockdown imposed by the Central Government as well
as State Government , so, considering this, 14 days may be excluded while calculating the total
period of CIRP and we further submitted that the CIRP was expired on 12.12.2020 and prior to
that the present application had been filed for extension of 90 days on the basis of Resolution
passed by the CoC by 100% voting.

Considering the submissions and the Resolution passed by the CoC, we hereby extend 90
days period of CIRP beyond the period of 180 days in the CIRP and we further notice that in
another matters on the ground of lockdown imposed by the Central Government as well as State
Governments, we exclude the period from 25.03.2020 to 30.06.2020, so, considering this, we
hereby exclude the period of 14 days while calculating the total period of CIRP which means
that the CIRP is extended till 26.03.2021.

Accordingly, with this order, the present application i.e. IA5485/2020 stands
disposed off.
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